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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI.

0.ANO: 163/2024

IN THE CASE OF:- Rasikh Rasool Bhat
VIS
Union Territory of J & K& Ors.

IN THE MATTER OF: - Reply/ objections on benalf of respondents.

MAY IT PLEASE YOUR LORDSHIP: -
That the Answering respondents most humbly submit para wise reply

as under: -
1 That the above titled application filed by the applicant on the face of it does not

disclose infringement of any rules or regulations.

9 That no cause of action has accrued to the applicant or any other person, as the
disposal permission is made in consonance with S.0 1224(E) dated: 28-03-2020.

3. That the applicént has not come with clean hands before the Hon'ble National
Green Tribunal and have tried to mislead the Hon'ble National Green Tribunal by
sheer misrepresentation of facts as such, the application deserves to be dismissed
on this ground alone.

4. That the applicant has not only suppressed but totally concealed the material facts
from this Hon'ble NGT which is sufficient ground for dismissal of the present

application which is under reply.
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5. That it is respectfully submitted that Executive Engineer R & B (PWD) Handwara
has communicated for providing of GSB for execution of Bangus road Phase-2"

KM 10 to 17 vide communication dated: 12-10-2023. Accordingly Executive
Engineer, | & FC Division Handwara was requested to communicate identification
and the feasibility of the site for disposal permit. The Executive Engineer, | & FC
Handwara identified the site (Copies of requisition and NOC's are enclosed) for
issuance of disposal permit for removal of 4992 Metric Tons of Nallahmukh vide
disposal permit No. 153 in favour of Executive Engineer R & B, Handwara through
JK Construction Company in consideration of payment of Rs. 165,485 on account
of royalty etc vide GR No. 1080812 dated: 28-11-2023,under rules 56(2) (i) of J &K
Minor Mineral Concession, Storage , Transportation Mineral and prevention of
lllegal mining rules 2016, subject to strict terms and conditions in order to protect
he environment and water bodies. Similarly, District Mineral Officer issued disposal
permit No. 180 Dated: 08-01-2024 and disposal Permit No. 175 Dated: 01-01-2024
with the same terms and conditions for protection of ecology and environment.
( Copies of disposal permits are enclosed)
6. That the disposal permits were issued while keeping in mind the strategic
importance of the National Project and with the purpose to prevent any damage or
loss to the public and property which otherwise could be caused dug to deposition

of the material to the adjoining fields and the population.

I —————
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In
the Premises, it is therefore requested that the application may

kindly be dismissed, Same shall serve the ends of Justice.

i

Answenn Respondent
Distrigt l\/h eral Officer; '.
Geok’;;gy and Mining' Oepartment
Kupwara.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).~WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (l)cvclfx‘pmcnl and Regulation) Act, 1957 (67 of 1957) (hercinafter referred to as MMDR Act) has been
;mu'm‘lcd \‘\'nh effect from the 10" day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer o statutory clearances has been inserted;

‘ AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
mm;nnch .in (his Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
his Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29" November, 2019, hereby makes the following further amendments in the EIA Notification,

2006, namely:-
In the said notification,-
(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or ill the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item I(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(iit) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX
OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

rronmental Clearance, namely:-

Extraction of ordinary clay or sand by manual mining
£=}

- , by the Kumbhars (Potter) t ; n
loys, etc. as per their customs, y ( r) to prepare earthen pots, lamp,

Extraction o I c s :
of ordinary clay or sand by manual mining, by earthen tile makers who prepare carthen tiles.

Removal of sand deposits on agricultural field after flood by farmers.

Custom i i i i
ustomary extracpon of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community 'works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

Digging of wells for irrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-TA.IT (M))
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
vide number $.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers:-

1.
2.

[95)

>

© o v

S.0. 1949 (E), dated the:13" November, 2006;
S.0. 1737 (E), dated the 11" October, 2007;
S.0.3067 (E), dated the 1™ December, 2009;
S.0. 695 (E), dated the 4" April, 2011;

S.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13" December, 2012;
S.0. 674 (E), dated the 13™ March, 2013;
S.0.2204 (E), dated the 19" July, 2013;
S.0. 2555 (E), dated the 21% August, 2013;
S.0.2559 (E), dated the 22" August, 2013;
S.0.2731 (E), dated the 9™ September, 2013;
S.0. 562 (E), dated the 26" February, 2014;
S.0. 637 (E), dated the 28" February, 2014;
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B ¢ Engincer R Division Handwara
/ ai °xem‘nblmndwara@gmail.com
The District Mining Officer

Geology &Mining Depanment No: @ ‘ O' 8 ~99 ,
Kupwara

Date :20/10/2023

Ref: - Your office letter No. DMO/Kup/DP/23/2360-67 dated 19/10/2023
Sir,

With reference to the above cited subject, in this context

your good selfis requested
to extend the d

ate of permit No 116 dated 19.10.2023 which had expired on 10.11.2023.
The GSB material could not lifted from the site of Nallah Talri (Sultanpora to Galgazna) due

to the public disturbances which had been resolved now by the intervention of Tehsildar
Handwara and District Administration Kupwara .

Your good- self is requested to extend the date of Permit from 10.11.2023 to

10.03.2024 .The terms and conditions of the permit co-operation in
this matter is highly Solicited

el

Sd/
Executive Engineer
R&B Divjsion Handwara

%) ' Technical Officer To
% Executive Engineer
R&B Division Handwara
—_— — o I
Copy to:
1.

Assistant Executive Engineer R&B Sub Division Handwara for Information and follow up action

, —
will remain same. Your
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GOVERNMENT OF (UT) JAMMU AND KASHMIR W

OFFICE OF THE EXECUTIVE ENGINEER R&B DIVISION HANDWARA

S ~3
The District Mining & Geology Officer " No. :] 8 - }

Kupwara Date:- o Al YD

Subject:- Construction of Bungus Road Supply of material thereof from Dobighat site at
Zachaldara.

Sir

Kindly recall the decision taken by the Worthy Deputy Commissioner Kupwara
during her meeting in that regards undersigned alongwith Tehsidar, AEE I&FC, DDC Rajwar
visited the site after long deliberation with local of the area it was consented upon thdt the
material shall be lifted for use of Bun‘gus road however, it was observed that there are huge
boulders which needs to be removed/adjusted alongside of the land of the local in order to
prevent soil erosion from sites.

It is to request to your kind self that the work cannot be executed unless an

excavator not less than 210HP is required to be employed for said job. Kindly allow the

same so, that no hindrance is created by the general public and the work is completed in

time.

Yours faithfully

ExgentiyeEngineer
\/w)@&%%w.iaimmmﬁra
Copy to the:-

01. Superintending Engineer PWD R&B Circle Kupwara for information.
02. Tehsildar Handwara for Information sir.
03.SHO Handwara for information.




29

Othee OF 1) Governmeny OFdammn & Kashmir
e WA \ ; . . o s i
e AssIstang Lxeeutive Engineer Flood Control Sub Division
Handwary

e Exeeutive Engineer : 4

Land FC Divicion T No.: - 2,96 (/}/L(/Iﬁ/[
and FC Division Dated: -
Handwara /q /) - 20277

Subject: - Wentification of alternative sife for catering the material regnirement of
Bangus Road Phase 2™ KM 10" - 17" '

Reference: - 1, DMO Kupwira Letter No: - DMO/Kup/DP/23/3238 Dated. 28/12/2023 &
Your Endorsement No: - 4036 Dated: - 28/12/2023.

2. This Office Letter No. 241FCSDH Dated. 27/12/2023 & Your Letter No.
{&EFCDH/4058-59 Dated. 25/12/2023.

Sir, |

“Kindy Tefer 1o the subject and reference cited above. In this context it is to submit that
Keeping in view the importance of project (Bangus Road), the site has been identified on Talri
Nallah at village Chalpora near playground /S Doodipora Bridge for lifting of balance
quantity Le. 48930 cft against Permit No. 153 Dated 28/11/2023 of (DMO Kupwara) st bject
1o terms and conditions in vogue and already communicated to them and oblige.

Youm fallhlu”\

-

jﬂw p

¢ Assisk: unﬂ\c?u/za‘l:nomeer M / (<
Flood Control Sub Division

~ Copy to the: -

- 1. Tehsildar Handwara for information - Ve A
-2, IE concerned/ Task force team - for-follow-up action and- for strict Tomplnnce of
proper supervision, This is with reference to your n.pon \
3. File.
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GOV
ERNEMENT OF JAMMU & KASHMIR

" OFFICE OF THE EXT
5 E EXECUTIVE ENGINEER IRRIGATION &FC

coyPhone: 01955 Email DIVISION HANDWARA
4 o ail:-xenirrigationhandwara@gmail com

—

The District Superintending Engineer
Hydrolic Circle Kupwara, NO: B L/ 09 -0
H/Q Handwara Dated %19 -9 599

Subject:- |dentificati
tification of alternate site for catering the material requirements of Bangus road I/l

phase 2nd Km 10th -17 th

Ref - -
erence:-  DMO Geology and mining Deptt. Kupwara's Letter NO>- DMO/KUP/DP/23/ 3189 Dt:- 26/ 12/2023

& NO:- DMO/KUP/ DP/3238 dt-28/12/23

Sir.
With reference to the above cited letter no's wherein this office has been requested by the office of

 District mineral Officer Geology and Mining deptt. Kupwara t0 identify an alternative site for extraction of

balance quantity (48950 Cits) of Nallah material to be used for above cited project it is submitted that as per the |
report of AEE FCSD Handwara keeping in view the importance of the pro Road) the site has been l

ject ( Bangus

identified on Talri Nallah at village Chalpora near playground D/S Doodipora gridge for ]ifting of balance quantity
(48950 Cfts) against permit No. 153 Dated:- 28/11/2023 issued by District Mineral Officer Geology and Mining
Department Kupwara subject to the terms and conditions already in vogue & in addition t0 the condition that
| shall be deducted from the bill etc by the concerned department e;{é_cuting the said project -
mitted for favour of further necessa

the cost of materia
r rules at your end please

Hence the report is sub ry action unde

It B

Yours Faithfully,

s

ll Executive Enginger,
| Irrigation & FC Dhsion
{

UL

1 Chief Engineer Kashmir 1&FC Department Kashmir for favour of information.

3 District Minerl Officer geology and Mining Department Kupwara for information -
3 AEE Flood Control Sub Division Handwara for information and with the direction to ensure that no voilation of
rules and terms and conditions already in vogue s reported at site & the said Nallah is not demaged/ effected in

any way .The same has been issued upon your recommendation submitted by your vide your letter No:- 246-47

JFCSDH Dated:- 29/12/2023.
4. file

Copy to the,”
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o
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P,

Lipss-59

/
X /Dx/strict Mineral Officer,
cology & Mining Deptt,, IB]OZ-?&F DH/- Y
Jpwara ated: L/ 12/2023.

quirement of Bangus road

\dentification of alternative site for catering the material re

ubjecti-
phase ond KM 100 47",
peference:- YOUr office letter No - DMO/KUPIDP/23/3189 Dated:- 26/12/2023:
Sir, xf
the above captioned letter No. wherein this office Nas been ;
' of Nallah material for its use in ‘
tive Engineer !

\With reference to
o identify the alternate feasible I
i t as per the rep

execution of above cited project,
Flood Sub Division Handwara the dispute stands resol
and concemed Assistant Executivé Engineer R&5 5 jandwar:
ds lifted now. He has recommended to request your office
' peen lifted and how much moreé is required @s per

11-2023 |ssued by your office.
stedto Kindly to convey the same S& that. furth

Assistant Execu
e assistance of Tehsildar

5 & the availeble

requested 4
of

er coursé of action-as

rrulesis taken accor
Yours faithfully,

et

Executive Engineer
Trrigation & F C Division

é ;;) Handwara.
/

Gub-Division Handwara for information & necessary

Copy to the:~
Flood Control
FCSDH dated:- 27-12-2023.

1.Assistant Executive Engineer
action. This 1 with, Ref. to his letter No. 241

2. File.
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Mining Departiment e 2

N\ e m s o
Dater- )g ‘L TS
ntification of feasible site from Nallal
ntift ezsible s isllsh Yalid | Sufes 2
te from Nallah Talri { Sultanpura to Galgazne}
ur Office Letter Not- 3/2023 ;
DMO/KUP/23/2023 Dated:- 18/10/2023

e vaference 1o € R
With reference to the ahove captioned subject letter no wherein this office has been request red to identiiy 2

rmna) fAr i ca in The
gazna) for fts use inthe

feasible spot from Talri Naliah for extraction of river bed material ( Sultanpora to Gal
axecution of Bangus rozd phase 2nd from km 10 th to 17 th; itis submitted that as reported by the Assistant
Executive Engineer tlood control Sub Division Handwara lmpmg in view the urgency of mater! 2l required for the
said developmental work one spot has been identified for said purpose on Talri Naliah at 2 '
he has recommendad that NOC for such purpose be issued for removal of only 2000 MT only fr
e

subject to the below mentioned terms and conditions; =

hanks of

1 No ditches shall be made .Only shoal depesition needs to be removed and away from the existing

Nallah

»

7 The banks of Nalleh shall net get t demaged du

3 No hydrauiic structure,offtake point of the khul etc may got dem

4 This office shatl be nd ¢ be responsible for any untoward incident { if any) that cceu

extraction &t site

5.The quantum of material to be tzken way from the spot shall be sole responsibitity of Geclogy and Mining

Department
6.The NOC(if issued) shali be valid for single pe arenit only and no change of site will be allowed

7 The concerned departmgnt shall be asked to deduct the cost of mater lai‘rom the bill of contractor .

2 in case of zny vailation oF loce! dispute arises On sccount of NOC (i issued) may be treated nult and void

20
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Government of (UT) Jammu & Kashmir
OFFICE OF THE EXECUTIVE ENGINEER PWD(R&B) DIVISION HANDWARA

= S o

The District Mineral officer No: =~ & le

Geology & Mining Kupwara Date: ¢ y =¢& -\

Subject: Permission for lifting of river bed material (GSB) for construction of road
From Handwara to Bangus phase 2" vide Chief Engineers letter no
CE/RBK/WS/14516-18 dated 02-08-2022.

/( Sir,

The road from Handwara to Bangus is allotted to MS JK Construction company
prop. Haji Abdul Rashid Dar under this division, the said road requires GSB that is to be
laid by the contractor, the undersigned has directed to the said contractor for obtaining
river bed material from Sultanpora Galgazna bridge. So that work can be completed
within the stipulated time frame.

It is once again requested to your good self to provide sub base material (GSB) for the
said project.Whereas it needs sub base material of 4500 cum from KM 10™-17",

Kindly provide the said material on immediate basis. The royalty for material shall be

deposited by the said contractor as per norms.

Yours faithfully,
WA ~ L oY
\‘ .‘ ) ’\. \*\\ \\"
. ‘.\H ‘3.;//’/ ﬁj" \\

' Executive Engineer
“R&B Division Handwara.
Copy to the:
1. Superintending Engineer PW (R&B) circle kupwara for information

2. Additional Deputy commissioner Handwara for information
3. Assistant Executive Engineer R&B Sub division Handwara for information and follow up.
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Government of ](Hﬂmll flﬂ(] l."l.‘i}‘a!T'ljf
Oftice ol the District Mineral Ofhcer Kupweart

The
Faecutive Engineet
K&B Duision Handwara,

Cobeey N AT i
subject: Permission for \ntmq of rover bed materiz! (GEB} for conslruciion ¢f rozd

POLe}
from Handwara to Bangus 27 Vice Cheif Engineer's | letter no; CE/REK/WS/14515-
18 dated 02-08-2022
Reference: Your leter no: 9693-93 dated 28-1 1-2022
S,
vour good sell that

Apropos 1o cited subject and re ference, iLis to nform y
under reserve forest arse and a imited zrea of districtis

following tmrrug*l inhabited area of c?qt'i”'
=ssels like bricge and inhabitation

the 70% area of district falls
avalable for mining. The fewer sireams

are available for river bed mining. Frequen { public &
limit scope of extraction from rivers in the gistrict, The Handwara cwasmr‘ hc,s not in

capacity to supply 1. 3 lakh Mts of REM for single pro; iect

Keeping the necessily of project imio cer \siceration this ofiice m,s
Jlla in the area where Khak BajriBal Mukh is. availadle. IUis
gth and \f ‘mm"‘u the same

A
E!'I'LI;ZC"J

WO SPOLS outside na

suggested that the matenal be les: ed foriis siren
matenal can be usod {or completion of pro ected mentioned su'\ra H
tion d staxe nw«nc aemrl‘m@nzs‘,

after clanfication/ consuhia
Thanking you 5

c\.‘eeyer ine
same can be done only

Yours Faithiully

.,’)/»}J//‘(/’/;IB}/:)}/ rff oY : : i )Y

; = ~ O o~
LR T S ARAL \\\
Dis 'x:t’»\*qpmfvu sz;ﬂ*
5 Vt%&or‘&&%\{muwu;'
"e*’e M;;(.ﬁ“fi’”
Copy 10 .
ssioner Kupward for information and necessary action please

1. Deputy Com



C Dated: 28.14
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istry of Enviro

n .
S.0 1224 (E) Dt ment Forest and Climate Chan

28th March 2020, 9e (MOEFCC) Notification vide

Order

Whereas Execyt i
: Ve Engineer PWD (Rg )
&xecution of bangus road phase 2ng K(M 1gghf1 s ommunicated for providing of GSB for

12-10-2023. 17th vide his office letter No: 7215- 18 dated:

his office letter No: 8198-99 dated: 20-10-2023 | GO PG

}glrhle]afrt?nags OEfx;ehc:tivetqu:'nfeer I&FC Handwara has communicated the feasibility of the site
matenial from Nallah Talri at Dobighat vide hi o =
Gt 1 ‘ o ide his office letter No: 3022-23

Wh_ereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have

* been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for remqval
of 4992 Mts N/Mukh in consideration of payment of Rs. 1,65,485.00 (Rupees One Lac Sixty
Five Thousand Four Hundred and Eighty Five only) on account of advance Royalty and TCS
applicable vide G.R No:1080812 dated:28-11- 2023

Subject to following terms and conditions:

e The Permit Holder will take all precautions for the protectipn of the environment
and control of pollutions while removal of min_eral gt the site. .

« The material so removed from the site is not supplied to any other agency or fir
except the allotted projects and not to be used for commercial purpose.
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- ' Government of Jammu & Kashmir uT)
Istrict Mineral Office Geology & Mining Department Kupwara

email:-dmokup@gmail.com
Tel. No: 01955-253572

..................................
..............
..................
.............................
..................................

DISPOSAL PERMIT

Permit No: 180

Dated: 08-01-2024 Valid Upto:-15-01-2024

Subject: Construction of Bangus road phase 2nd KM 10th-17th

Reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
S.0 1224 (E) Dt. 28th March 2020.

Order

Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
12-10-2023.

Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023

Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the site

for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)
on account of advance Royalty and TCS applicable vide G.R No:1082080 dated:08-01- 2024
Subject to following terms and conditions:

e The Permit Holder will take all precautions for the protection of the environment
and control of pollutions while removal of mineral at the site.
o The permit holder shall utilize One JCB for extraction of the river bed material.
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Dated: 08/01/2024
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The material so removed from the cite

\ € site is not syppli
except the allotted PrOJects and not to be ygeg ?oprhsgngo any other agency or firm
The Permit Holder wil| allow the Executive Staf O o

Geology & Mining Deptt. to ing fand the officers of the Deptt. of
) : ect . Pt 0
stages including its tranSportat?on_' Check and measyre the Minor Minerals at ||
The extraction/lifting of bed materia|
The Permit Holder shal| abide by the

be time bound j.e. 09:00 AM to 05:00 PM
and Regulation) Act 1957 and rules

Provisions of Mines & Minerals (Development
made there under besides J&K mining rules
Surrender this permit in oriqgi i

: : ginal to this department i i
consignment within a weeks' time. P S GSpething e
The process of extraction

shall be restricted to a depth of 01 Mtr only. The permit

verned by Rul.e 60 of J&K Minor Mineral Concession

Stocking of the extracted material is strictly prohibited.
Mechanical screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier

Authorized Officer
istrict Mineral Officer
-Geology & Mining Deptt

Kupwara

Copy to the:

Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.

Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.

Executive Engineer I&FC Division Handwara for favour of information and necessary
action please.

Tehsildar Handwara for favour of information please.
Station House Officer Handwara for favour of information please.
Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.
Office file
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DISPOSAL PERMIT
Permit No: 175
Dated: 01-01-2024

Valid Upto:-06-01-2024
Subject: Construction of Bangus road phase 2nd KM 10th-17th

Reference: Ministry of Environment

Forest and Climate Change (MOEFCC) Notification vide
5.0 1224 (E) Dt. 28th March 2020. )

Order

Whergas Executive Engineer PWD (R&B) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
12-10-2023. ‘

Whereas Executive Engineer R&B Handwara ha

S communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023

Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the site

for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers

and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)

on account of advance Royalty and TCS applicable vide G.R No:1082062 dated:01-01- 2024
Subject to following terms and conditions:

s The Permit Holder will take all precautions for the protection of the environment
and control of pollutions while removal of mineral at the site.

The permit holder shall utilize One JCB for extraction of the river bed material.
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g of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim,

The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier

No: DMO/Kup/DP/23/22 )¢ 5/

Dated: 01/01/2024

~

{ T —1
Atthorized Officer
District Mineral Officer
Geology & Mining Deptt

Kupwara

Copy to the:

Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.

EX. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.
Executive Engineer T&FC Division Handwara for favour of information and necessary
action please.

Tehsildar Handwara for favour of information please.

Station House Officer Handwara for favour of information please.

Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.
Office file




